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efficiency even to the private sector. I can
assure you that the effort of our Ministry
is that both in the field of tourism and in
the field of aviation we should develop a
dynamic, imaginative and forward looking
policy. In this hope, Sir, I commend the
Demands for Grants to this honourable
House.

MR. DEPUTY-SPEAKER : Shri
Nambiar almost thought that the whole
House, by the reply of the Minister, was
moving on a supersonic plane. Let us now
land safely and put the Demands to the
vote of the House. I shall put all the cut
motions together.

All the cut motions were put and negatived.

MR. DEPUTY-SPEAKER : I shall
now put the Demands to the vote of the
House. The question is:

“That the respective sums not exceed-
ing the amounts shown in the fourth
column of the order paper, be granted
to the President, to complete the sums
necessary to defray the charges that
will come in course of payment during
the year ending the 31st day of March,
1969, in respect of the heads of demands

d in the d cok thereof
against Demands Nos. 75 to 78, 126 and
127 relating to the Ministry of Tourism
and Civil Aviation.” -

The motion was adopted.

1619 hrs.

Ministry of Labour, Employment and
Rehabilitation

MR. DEPUTY-SPEAKER : The House
will now take up discussion and voting on
Demand Nos. 63 to 67 and 123 relating to
the Ministry of Labour, Employment and
Rehabilitation for which 4 hours have ‘been
allotted. - ’

Hon. Members present in the House
who are desirous of moving their cut
motions may s¢nd slips to the Table within
15 minuteg indicating the serial numbers of
the cut.motions they would like to mov,
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Demand No. 63—Ministry of Labour, Employ-
ment and Rehabilitation

MR. DEPUTY-SPEAKER :

Motion
moved : :

“That” a sum not exceeding Rs.
68,07,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Ministry of Labour, Employment and
Rehabilitation® »*

Demand No 64—Director General, Mines
Safety
MR. DEPUTY-SPEAKER : Motion
moved :

“That a sum not exceeding Rs.
4432000 be granted to the President
to compelte the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Director General, Mines Safety’.”

Demand No. 65 —Labour and Employment
Motion

MR. DEPUTY-SPEAKER :
moved : '

“That a sum not exceeding Rs.
12,65,48,000 be granted to the President
to-complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31ist day of March, 1969, in respect of
‘Labour and Employment”.’”

Demand No. 66 —Expenditure on Displaced
Persons

MR. DEPUTY-SPEAKER :
‘moved :

Motion

“That a sum not exceeding Rs.
10,73,54,000 be granted to the President
to complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the
31st day of March, 1969, in respect of
‘Expendityre op Displaced Persony’,"
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Demand No. 67—Other Revenue Expenditure
of the Ministry of Laboure, Employment
- and Rehabilitation.
MR. DEPUTY-SPEAKER : Motion
moved : )

“That a sum not exceeding Rs.
15,12,000 be granted to the President to
complete the sum necessary to defray
the charges which will come in course
of payment during the year ending the

. 3ist day of March, 1969, in respect of

" ‘Other Revenue Expenditure .of the
Ministry of Labour, Employment and
Rehabilitation®.”

' Demand No. 123—Capital Outlay of the
Ministry of Labour, Employment and
Rehabilitation.
MR. DEPUTY-SPEAKER : Motion
moved

“That a sum not exceeding Rs.
5,27,28,000"be granted to the President
to complete the sum necessary to
defray the charges which will come in
course of payment during the year
ending the 31st day of March, 1969 in
respect of ‘Capital Outlay of the
Ministry of Labour, Employment and
Rehabilitation’.”

SHRI K. M. KOUSHIK (Chanda) :
Mr. Deputy-Speaker, Sir, it is now an
acknowledged fact that the wealth of a
country, among other things, includes man-
power and it is not confined to the money
content of the country. With this back-
ground, it is necessary to see that this
manpower, which is 2 synonym for labour,
is actually preserved and preserved well
and used to the maximum capacity in
order to help our industrial development.

In the recent past we had huge loss of
manpower in the form of man-days lost
due to gherraos, strikes, go-slow tactics,
pen down strikes and so on. Unless we
examine the causes at the root of these
and remedy them, the industrial develop-
ment of our country is a far cry in the
wilderness.

In the days gonme by, there was real
‘capitalist exploitation of the labour. The
‘labour were poor and, in fact, they had no
‘collective bargaining capacity, the trade
unionism was not very much developed
“and the result was that the great man,
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Karl Marx propounded his theory of social-
ism and State owncnhlp in order to safe-

guard the interests of labour. Now even
those couqt_nes have been retenting on
State ownership and they are reverting to
market economy and profit motive{_ The
reason for this change in those countries
is not far to seek. Today the trade unions
are very well developed. The labour have got
collective bargaining capacity and there
are eoough laws to safeguard the interests
of labour. The result has heen that there
is a change from the -Karl‘Marx theory to
private ownership to a considerable ex-
tent.

But, what is the position in our
country ? It is true that during the
British . time there was exploitation of
labour by the capitalists and no doubt
about it. The labour was getting only that
wage for which it had - bargained with its
employer, and nothing more. That was
not even a living wage, not to speak of
a fair wage. There were no unions, there
were no labour laws, there was no question
of any collective bargaining, trade unionism
was in the "initial stages and therefore,
the condition of labour was really deplora-
ble. Therefore, in or about the year 1931,
the Royal Commission oh Labour was set
up to make an enquiry in this regard. On
the basis of the recommendations of this
Commission certain = labour Jlaws were
enacted, but those laws actually did not
bring about much change and the wages
continued to remain inadequate, The
result was that strained relations between
the employers and the employees conti-
nued.

It was only after our ihdependence a
very important labour Act, namely, the
Minimum wages Act, ‘which guaranteed a
minimum wage, in certain industries, was
emacted and enforced. Wherever theé Mini-
mum Wages Act did not apply, wage boards
were set up. The wage boards made re-
commendations and the Government im-
plemented or enforced the unanimous
recommendations of the wage board.
Although all those laws were enacted and
‘enforced, even then, there was no provision
‘to cover certaln ~ unforeseen contingencies
connected with the workers® life.  Firstly,
there was no provision for his illness.
“There was no provision for the payment'
of money to the dependents-in case there
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was premature death of the worker.
Similarly, there was no provision against
dismissal or removal. These were some of
the several difficulties which were ex-
perienced in spite of the existence of seve-
ral labour laws after the achievement of
independence.

The Employees State Insurance Scheme
provided against some of these calamities.
Wherever power is used, or 20 and more
labourers are employed if no power is
used, this scheme becomes applicable.

[Shri Bal Raj Madhok in the Chair]

This scheme now covers 34.48 lakhs of
workers and the scheme provides for medi-
cal aid, sickness benefit, maternity benefit
and pension to dependents in case of pre-
mature death of the workers.

The Provident Funds Act, again, is
another innovation jn favour of labour.
This Act has beep applied to 32,181
factories covering 40,50,000 workers and
the total contribution by the workers
comes to about Rs. 710,10 crores. It also
applies to collieries and 1286 collieries
and 4,50,000 workers are covered under the
provident fund scheme.

In addition the working conditions in
factories and mines have been greatly
improved because of the rules and regula-
tions under the Mines Act and other Acts.
There are several welfare measures like
creches, schools, clubs and so mamy other
things. Housing facilities, of course, I
have to say with great regert, have mnot
been adequate at all. 1f anybody has a
casual look at the housing facilities. afford-
ed, it presents a very pitiable picture. It
is most insanitary and dingy. They do not
even have accommodation enough for a
pair.

SHRI N. SREEKANTAN NAIR
(Quilon) :  Why do you not make. him a
deputy minister ?

SHRI K. M. KOUSHIK : Thank you
very much. Whenever I need your recom-
mendation, I will come down to you..

AN HON. MEMBER :
the Prije Minister.

You. are not
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SHRI K. M. KOUSHIK : The Hous-
ing scheme has not dore well and I request
the hon. Minister to make a note of it
and see that better accommodation is pro-
vided to these people.

I have given whatever progressive
measures have been adopted so far and I
will now come to the main point as to
why there are¢ so many strikes and gheraos
and why so many mandays are lost. What
is the reason that in spite of all these pro-
gressive measures there are all these strikes
and so many mrandays uare being lost ?
That is the thing that is important. That
is why I was just outlining what was done
and now [ am coming to the real point.
So, my hon. friend need not be worried
about that.

I do not want to go extensively into
this but if you look at the statistics om
page 55 of the Pocket Book of Labour
Statistics that has been supplied to us--
1 tak it as quoted —you will see that from
1951 1o 1966 the strikes are increasing. and
the number of workers involved in strikes
is also increasing. The mandays lest. in-
creased considerably ; it has gone to six
figures and seven figures. This is the posi-
tion. [ have not got the 1967 figures but
I am quite sure that the statistics of 1967
will be still worse because really the whole
of Bengal was paralysed and every factory
had been closed down. Therefore the
mandays lost in 1967 must be very much
mor: than in previous years.

THE MINISTER OF LABOUR AND
REHABILITATION (SHR1 HATHI) :
They are nearly the same as for 1966.

SHRI K. M. KOUSHIK : [ do mnot
know. I have not got the figures:. Thank
you very mwch.

What I submit now is that we have
now to see why, in spite of all these pro-
gressive measures adopted by the Govern-
ment, there are so many strikes and
gheraos, why so many mandays are.lost
and why production suffers ?

In my opinion labour is still illiterate
and this illiteracy is being taken advantage
of by professional politicians and political
parties and the trade unionists. These
two classes are not interested in the indus-
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So, they have no heart in the
industry. They are politically motivated.
They have a grip over the labour. This
appears to me to be the main reason why
we suffer on account of these gheraos,
strikes etc.  All this is due to lack of edu-
cation. Therefore, what I want to irhpress on
the hon. Minister is that these people
should be given education. By education,
I do not mean literacy. The education
that 1 want is the waorkers’ education
which should give them an idea of indus-
trial. democracy with regard to their rights
and liabilities as a worker in a particular
concern —Trade unionism. Unless this
kind of workers’ education is given to
them, it is not possible to get them ex-
tricated from the grip of these political
leaders and trade unionists who are
professionals and who have no interest,
as 1 have said already, in the industry
itself. The workers should be able to
understand what is industrial demo-
cracy and they should be able to under-
stand and manage their own unions with-
out any interference either from the
Government or from any political parties
or political leaders. This is very impor-
tant.

try itself.

The second point that 1 wonld submit
is' that the recruitment of personnel in the
Labour Department, | am sorry to say, is
most unsatisfactory. [ should also be ex-
cuged to say that,.in times gone by, people
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hrave been caring for the pedigree of dogs

but' today, unfortunately, our Government
does not even care for the pedigree of
ey

SHRI D. C. SHARMA (Gurdaspur) :

Don’t compare dogs with men. (Inferruption) '

SHRI K. M. KOUSHIK .: What hap-
peas is this. 1 have actually. seem it-my-
self. These officers who go for inspec-
tion stop with the employer, stop in the
rest house, enjoy his hospitality and use
his conveyances. So, their going for
imspection. to safeguard the interests of
labour is more nominal than real. There
must be a-certain amou:nt of judicial seclu-
sion when an. officer goes for imspection.
The. officer must be able to do his. duty
with a. free conscience. If a man enjoys
the hospitality in the. mannmer said, I am
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sure, the insp:ction will be a farce and
will have absolutely no meaning. With
the present personne!, [ huve seen all these
things going on. Therefore, some method
should be adopted to see that these
people do not take recourse to these
things.

The personnel should not be kept for a
Jong time at one place. [ have seen that
they get a vested interest. ln order to see
that there is no vested interest created, it
is very necessary that ihe people should be
transferred after two years and that they
should not be kept for a long time at one
place. The proper recruitment and trans-
fers after every two years are also very
helpful to see whether the labour laws are
properly implemented.

The country itself is passing through-a
very critical period. All sections of the
people are passing through a very difficult
situation. In such a contingency, the
boosting of production is the only means
to get over. This, again, means and im-
plies an industrial peace and, without an’
industrial peace, it is not possible at all
to boost production. It is here where the
militant trade union leaders do not see eye
to eye with persons who have an objective
assessment of the position now. Day in and
day out, we have the gheraos, we have the
strikes, we have the pen-down strikes and
we have the go-slow tactics. So, with all
this, to expect any production or to boost
production would be a dream.

There is no disoipline in industry. The
managerial staff is subject to all sorts of
torture, beginning from confinement and
ending with murder. It is only the other
day-in a labour committe¢ meeting held at
Delhi, oae of the trade unmion leaders went
o to' say that this industrial law is a law
of the exploiters and that he is not going
to give any respect to it. Not only that.
He went further to say that if the High
Courts do pot behave in a responsible
manner, they are-going to gherao the High
Court. What a contemptuous statement ?
Then, a Cabinet Minister of West Bengal
says that this is class justice.

AN HON. MEMBER : Former Minis-
ter.

SHRI K. M, KOUSHIK
sorry.

1 am very
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So the other Marxist leader of the
West Bengal Cabinet says that for a class
society justice is also class justice. If im-
portant leaders give vent to such expres-
sions T don’t think anything else can hap-
pen except disastrous consequences. Be
that as it may, the political motives behind
all this is writ large. Therefore, I have to
say that these unions should not be operat-
ed by any of these politically motivated
parties and political leaders or even pro-
fessional trade union leaders. Our work-
ers are illiterate and they need to be edu-
cated to see that they manage themselves
and they should man the unions themselves.
Their political leaders are feeling that by
creating chaos they will be able to achieve
their political ambitions. They forget one
basic fact that unless production is increas-
ed the living conditions of Labour cannot
increase. They are missing this basic fact.
Unless the workers are extricated from the
grip of these politicians and other leaders
it is not possible for our production in the
factories to go up. [ therefore submit that
this is a matter which ought to be seriously
taken notice of and necessary steps taken.

- With regard to this problem what I
would advocate is a free trade union move-
ment. I have the privilege of quoting Shri
V. V. Giri, when he spoke at Jamshedpur
in the Labour Relations Institute.

“Referring to Wage Boards for indus-
tries he said that organised labour
unions would themselves obviate the
necessity of such boards and bargain
directly with employers for maximum
wages possible without creating a posi-
tion where boards were statutory in
character. Such wage boards provided
the starting points for disputes rather
than bringing about solution of the
problem.”

Therefore I have the authority of con-
siderable repute in the labour field, that is,
our Vice-President himself," and 1 there-
fore submit that this must be taken into
account.

The last point which I would like to
submit is this. The reaction of the Ameri-
cans about fifteen years back was the same
as it is today in our country with regard
to the introduction of modernisation and
ratiopalisation. So in America, after the
introduction of modernisation and rationa-
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lisation, unemployment has gone down and
employment has gone up and our people
will feel the same thing in course of
time.

In their anxiety to give more and more
to labour, the government have lost. sight
of the employers and consumers.

As a matter of fact they have to look
to both sides, the consumer and the em-
ployer on the one hand and labour on the
other. The employer has nothing at
stake and it is the consumer who is hit.
He is the beast of burden.

Sir, in the last 10 years, six times the
coal prices have been increased on account
of the award of wage boards, interim
wages, etc. So, who suffers ? It is not the
employer. Every time the wages go up, the
coal price also increases. Who is the beast
of burden ? It is the consumer. The em-
ployers do nat lose, the exchequer does not
lose a farthing. It is apparent that the Govern-
ment is trying to get the good wishes of
the labour for its own ends, to use them as
a lever in the elections because by increas-
ing the coal price, they try to carry the
favour of the labour at the cost of the con-
sumer. This is something which cannot
appeal to any reasonable man. The Govern-
ment is there to judge, with the labour on
the one side and the employer and the con-
sumer on the other side. You must hold
the balance. Well, I ask you whether any
job study-has been made. You simply in-
crease the wages but do not correlate it
with the outturn. After the wage increase
is given, the outturn must improve produc-
tion. Unless the outturn is correlated with
wage increase, you can never improve.
Have a job study for each job and that
outturn should be insisted. Whether the
wages are increased by 100 per cent or
200 per cent it does not matter.

Lastly, go-slow tactics and pen-down
strikes have become very common. Has
the employer any remedy ? Can he cut
the wages of the labour for that day for
‘these tactics ? Therefore, the thing is go-
ing only one way. Itis a one-way traffic
and, therefore, I submit that as there is
what is known as the National Labour Re-
lations Act in other countries, a provision
to punish unfair trade practices, a similar
enactment should be made here to provide
against apy unfair labour practice, either by
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the employer or by the labour in which
case these go-slow tactics and pen-down
strikes can be controlled.

DR. MELKOTE (Hyderabad) : Mr.
Chairman, Sir, I thank you for giving me
this opportunity to say a few words on the
demands of the Labour Ministry. Sir, may
I congratulate the Ministry for the excel-
lent work they have done during the year
in spite of the recession, in spite of the
high cost of living and in spite of very
many adverse conditions that are prevailing
in the country to-day. Sir, by saying this,
may I say that after going through the re-
port of the Ministry, I am surprised with
one statement that they have made
which I have been speaking about for the
past 2-3 years continously and thatis with
regard to the statement about the public
sector undertakings wherein the number of
individual grievances reported has gone up
from about 60,000 to about 93,000. Last
year also I made a similar remark and if
you go through the report for the past
three years, one year it was somewhere
about 24,000 or 25,000, then it went up to
about 40,000, then it went still further up to
55,000. This time it is somewhere about
93,000 out of which it is said about 87,000
or 90,000 grievances were settled. Jtis a
very good achievement, personnel officers
have done exceedingly well. They must be
complimented. Now what are these grie-
vances about ? Last time I have mention-
ed it and I have got to repeat it again that
out of about 56,000 grievances in 1965,
more ' than half of them related to non-
implementation of service conditions. Now
in these public sector undertakings, why
has the worker got to go to the Management
and tell them ‘This is my service condition.
Why don’t you implement it ?* and still
the management does not implement. The
management knows what the service con-
ditions are and what should obtain to an
employee and hence the question arises
whether it is at all necessary that an em-
ployee should go on making a complaint of
this nature to be redressed by the Labour
personnel.

This is an atrocious thing to speak
about. That it should have gone up from
about 60,000 to about 93,000 is an unpardon-
able thing. I cannot understand how
the . management functions. It only
meang that the management js absolutely
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oblivious of the situation in the country
and they trample on the rights of the workers
with regard to their service conditions.
Can anything worse than this occur in any
country ? And still the Labour Ministry
mentions this in the report without appa-
rently taking adequate action in the matter.
1 would like to know what action they
have taken to reduce the number because I
find that it is going up year after year.

While bringing this to the notice of
Government because these public -sector
undertakings are directly under the control
of Government, 1 would like to ask what
is it that the private sector will not do if
they find that the public sector is behaving
like this. What action has been taken by
the Labour Ministry to reduce this num-
ber ? This is a matter about which one
could dilate very much upon, but I have no
desire to say much. But I do hope that
the Ministry will take cognisance of this
and see that such things do not occur in
future.

SHRI N. SREEKANTAN NAIR:
There are higher bureaucrats in the public
sector undertakings.

DR. MELKOTE : [ have made my
point with all the vehemence that I can
command.

My next point is with regard to the
other types of grievances of individuals.
Here also, the number is going up. Last
time, it was somewhere about 25,000 or
30,000, but this time it has gone up by
another 40 to 45 per cent. These are
matters on which I would not like to speak
much. But I hope the hon. Minister who
is very vigilant and the Secretary to the
Ministry who is really anxious to see that
these things do not occur will take proper
steps in this regard. I only hope that they
would not stop publishing these figures next
year in order to obviate my talking about
them but they will give such figures again
to us on this aspect of the question.

SHRI HATHI : The fact that they are
published shows our sincerity.

DR. MELKOTE : I am glad about it
that the hon. Minister thinks this way, byt
I would submit that criticism should bg
welcoms to them, o
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The previous speaker had waxed elo-
quent over the question of labour laws and
how they were being implemented. There
are several things to be borne in mind in
this connection. The Labour Ministry is
a Ministry which deals with human rela-
tions. In a poor country like ours where
unemployment is so great, what is it that
we cannot speak about ? There is pot a
labour problem that we cannot speak
about. But within the limited time at
our disposal we have got to restrict our
speeches. Therefore, 1 would like to bring
to the notice of the House one more aspect
of the question and it is this. In March,
1966, and particularly we in the Hcuse
had made a demand, and I had put for-
ward the idea that a national commissicn
on labour should be appointed to go into
the question of all kinds of labour pro-
blems, which has now been set up. That is
very important. Ours is a poOr country.
The public sector undertakings are expand-
ing. Ultimately it is the public sector under-
takings that have got to deliver the goods.
We want a socialist economy, and, therefore,
the amount of investment in the public
sector is increasing. But year after year
I do expect some kind of information as to
the direction in which the country is pro-
gressing from the Labour Ministry, because
I do not know where clse to go to. [
have been watching the debate on the
Demands of the other Ministries through-
out and I do not find a reply to my point.
What is our investment annually ? Recently,
the Hazari report which had been debated
upon here had pointed out that the empire
of the private sector seemed to be increas-
ing and they were making huge profits ;
about 173 of these biggish people had cont-
rol over about 80 per cent of the capital
invested in the private sector big industries
and they were controlling the medium-sized
industries also, and they are allowed to do
this. In spite of this, they the industria-
lists, say that labour is not giving an
adequate return and is not producing what
the industrialists desire from them. May
1 know in what country labour is giving
this kind of return for the wages that he
is getting and for the living conditions that
are prevalent in our country, where in spite
of everything bad said about bim he is
giving the profits to the private sector or
even the public sector wndertakings, and
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yet heds being treated in this particular
niggardly fashion ?

I have to make it clear that it is the
duty of the authorities to guarantee the
labour certain essential living conditions.
Here, in our country, there is no provision
of -emptoyment ; it is not compulsory ;
Government has not held out that promise.
When we speak of umemployment in
America or England. what does it mean
there ? There one finds provision in the
constitution for employment which is a
compulsion. Government has got to give
them employment. In 1965 when 1 went
to England. 1 asked them about their un-
employment problem. They said it was
300,000. 1 asked what was their employ-
ment potential. They said 560,000 jobs
were going abegging. What does it mean ?
It only means this that an employee gets
imo a job today, finds that there is
another better job with a better salary
and therefore he gives up his present job
to take up the other job the day after
tomorrow. It is this sort of unemploy-
ment problem of a temporary nature which
they have got to face.

Similarly when I was in Australia as
a member of a parliamentary delegation,
I found the same type of unemployment
there. But here the unemployment prob-
lem is chronic and we seem to be sleeping
over it.

Is it not time when the country is now
faced with this trend of unusual upemploy-
ment, when there is recession in industrial
production that we should all combine to
tackle this problem ? 1.do not know who
in Govermment is making an -carmest
attempt to tackle this problem. | perso-
nally feel that it is the Labour Ministry
that should be given the maximum powers
to deal with this problem. 1 have been
saying for the past ten years that I have
been in Parliament, that the Labour
Ministry is the most neglected department.
Every other Minister thinks that he is
wmaster of the situation in regerd to labonr
problems of his Department. It is only
when the other Ministries are in difficulties,
they come to the Labour Ministry io seek
help and not otherwise.

The Goveroment has not realised that
the Labour Ministry is a very important

feparimept of Governmeni. The Laboug
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Minister should have sufficient powers to
deal with these problems on a comprehen-
sive and overall national basis and the
other Ministers have to abide by his deci-
sions. If this is not done, things will
continue as they are today.

SHRI ATAL BIHARI VAJPAYEE
(Balrampur) : The Labour Minister is
powerful. Only he does not use his
powers.

DR. MELKOTE : Nobody seems to
care for him. 1 know what is happening.

I am offering this criticism for this
simple reason that the day has come when
we who are working in the labour field,
democratically inclined, we who want to
increase production, who are also interest-
ed in the welfare of our working class and
who want to see that we progress along
our desired goal, should combine together
and act so as not to give scope for those
who want to create tension, who want to
resort to gheraos and bring down produc-
tion and oppose all those who want to
create divisions among the ranks of labour.
Should we not all, —the democratic forces,
—combine together in the interest of
the country’ in the interest of the meces-
sary production going on unimpeded in
national interests ? At the same time,
should not the employers, in the private
sector as well as in the public sector create
the necessary conditions where the workers
can put in their best ?

This is a very important point. [
would like to appeal to all sides of the
House to sit up and think over this prob-
lem of what we have to do in this matter
to bring about this desired objective.

Even today, we in our country, are not
in such bad position as.Germany was in
1947. But today Germany is at the top
level. Everybody is praising Germany for
the way it dealt with its economic prob-
lems. The German worker says ‘I work
for my country’. The manager says ‘I
work for my country’. Here what is the
approach. I was list to the b
who preceded me. I am prepared on
behalf of INTUC to say this. We are
prepared to give all co-operation to secure
greater production and peace in industry.
But will we get the mocessary encourage-
ment 7 1 know the way thg managementy
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proceed about this matter. For the sake
of a small profit, they are prepared to
prefer one Union to another. If itisa
matter of some additional profit, they will
not shirk from playing one union against
another. Is this the approach that should
be followed ?

When we are talking in terms of the
nation, in terms of productivity, in terms
of progress in the country, should we not
give up this kind of attitude ?

I come now to the facilities created for
workers for training. I would Jike to ask
the Ministry. For the past 20 years, we
have had several rraining programmes in
the country. How many of these people
who have been trained as crafismen, for
example, have become managers, and in
what industries ? Let them show one
industry where it has been done.

When I was in Switzerland, I asked
them who are the trainees. They said
the trainees are taken from Vth form and
Vith form. Then in their factories or in
the Zurich Institute, they are trained and
there they gain the necessary knowledge.
They said ‘These boys are going to be the
future managers here in our factory. They
go upto Rs. 10,000 or more. How many
of our craftmen who have been trained
have given that kind of training and neces-
sary facility? How many of them have
been properly educated and properly
trained ? It is only those people who
get trained in the factories properly and
adequately that can manage the factory
and look after it well. In how many cases
have the proper training been given ? Can
the Minister point out one single instance
where the step in this direction has been
taken ? In my evidence before the wel-
fare committee concerning the social condi-
tions of the workers, I made out this
point that the worker’s education that is
imported should not only be to make those
workers efficient to run the unions but to
enable them to become managers as well.
How long should the poor worker continue
as a craftsman ? Should he continue like
that throughout his life ? Has he no fur-
ther ambition and should it not be the
ambition of this Ministry, yourself and
myself, and the country, o see that if we
want the country to progress, the worker
who is trained in the factory should risg
to the highest level in the industry ? \
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[Dr. Melkote]

~ Sir, I can go on talking eloquently like
this, but I do not want to take much time
of the House. All that I want to submit
in this context is that Labour Ministry has
got to sit up and revise its whole pro-
gramme to see that the worker gets the
necessary hold in the body politics and
rises to the highest level in the industry
and in the estimation of his countrymen.

ff gow 9T FYAT (IN) : FTIfa
Ry, W AW gere A #im o)
AT gT N AT FIXG A T HqW
T W E | 999 9y A FERY a8
sreaT F& AT &5 S A Y Ao wgar
Ta-36Tq AT TAE A, TX A TV
srafrar 3T =ifeg R wfaw & wfus
AT & Qo TN FIA F7 qFeAT
A ifew 1 98 3@ A A fF uE R
@ geET T ag AT MR § F
gfes @l 71 9 oy sl T
£ IAWT §, SR F fAg i Fw
FAW ¥, 9T qF IV 9 FeAr AT o1
WY A FER E fRa -
wifea A AT F g AN A g
foar & FrE@RE e ¢ fR
fme-fre w1 am saf| @ =T
731, afew aald w3 1 faal ¥ s oy
) ¥ 7 aga Ag § 1 qgtaw fF
IT A gAR R T &0 g FEA ST
EY &) 't &; 99 & fqg FEA ARl
¥ worr g2 1 Hgw A e w=
e F=ar g1

T g § gfmal o wea
S & grr fradt faw | Feet afem
) qrmar X F g & g9 AT e
HEERCE KL S G
for o@F g & o= & givam @ wrfen

APRIL 23, 1968  Lab., Emp. and Rehabili.)

2538

@ Iz ARy Iy A owER X
RIS HIX  GERIET FT gAY | AR
39 I # uF § sgmr g g, ar

- g gfae Y 98 - FT wwe e

froa gfms oot aedar fer
¥, g 3F T

AW F & savi ¥ e
s gfeed w8 9 dT geatar w
& o 3t F 7o) A @e 71
&, afF 97 wFaT-sTe gfaEl w5
gt § FF A9 9 F @19 § | 9 AR
foret WY w7 X FTCEE AT AT W T]
FT Y &, 99 qHT 9 ArFAE-NE gM-
aTt &7 Frar Frar aifaw g s § 1 A
qiw g fFag swr g A 9 & ogfa-
IA1 FY ATAAT 49 HYAT T F G4
fir sk @ wIamd wd afus
gfrad @Y =fgg o

# g oY =mgan g e fow gffadi &
WRIET G I L, 9 ¥ a1y wEw-
afal, Fwiiz I @R g dar @
sEER AT ATfen, daT 5 AT

“gfvaat & @ fFar smar & w0 <.

w3 gfad qAeHT a1 9 & 1w o
IR FGT E, A I H AT
gl &1 a<g & Sare frear wmfeg

gAY AW § FULT IWT 4T dAA )
TR ATI@F 0T P w §,
AT I a7 ST ST A W @
R Fogd & AT AT v TG
Y € 1 gar W ag AT W weww
e s isew g & am
X ¥ FIET I F AT T Jegwar
9T AT ¥ 98 2@ @ § fF e S
T AW 912 w9 Hifgg g, fred o

G WV &Y 9% | & 7= wERy § wwdAr

&Y W & O ¥ gvw I )
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FILT AW F L Gl FT aga
=91 9w WY & 1 Afar F weeA ||
ald # garar 2, 9 A TR giT TAH
Ffar sr Ty § @
e s g1 @ s § &
# 7g 3t Fgw wga g fe wwer S
& FR I A qFe qAT g , § 9w
¥ PR 7Y Far, Fg@ @ = AT
g, g IR gy Twm ¥ fagaaR §
AT @ ST F Ao I ¥ 97 gl
g [al AR gAET FTAEAT AT
gzt AT &Y 7 § 5 o7 ey swm
FY war A1y & Y 3@ AT FT AW @I
s fF fe yFR Y weg | gy
TEY ENN-3 ST A AT FUT IG-
afgat & gewR w1 dT Aifgh . 9ER
qE-AR W TN F a€ Rl Awge F
FU FTH F1 1 A1 AN AGT FIA F7
arer g7 9% 7Y agAT =rfgd 1 § amgan
£ & gt fadwst &Y oF +9EY fagw
WEF @@ & g Fa8F o«
TX FTH FT FHE FATE 7 G2 |

e arE-aR & 99w F AR
Tl ¥ mR agg agy wrAT S
HATET ER, I§ gATH F A fra F wagdh
Wt fgemr faemr Tfgd 0 W WW
Afrd-feelt Freeny § 58 IFR AN A3-
T F F AN AT TS HTGAH
gard A ow & ¥ wwgx #A fwwr
faemr fgh | e gAY A AN AW
A S ATE, @ gW WX Y qEW F
fr da g | Y g T E@ AW
I, IEF A AT G AAE FT W4T
1 FI9T ST § A frar s

o9F SO & AR ¥ W A
WEwd 79 Waw # gfrad §
59 aTa ¥ fazam st & fr 3w g
AnT At AT R, g ot R,
9% gEA, TR, dewE, WTHE

" VAISAKHA 3, 1890 (SAKA) Lab., Emp and Rehabili) 2540

Y IrEf, AT T O, o gt
T AT SRR | A S g & QY gf4-
T U fagra ¥ faww ot § o9
T § A ey e 2 fr o
et gfrm #t argr &Y €1, e
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T IR AT AT oy § o9 i
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fed | ¥ T&T F @ g F A W
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win g afFr wgi was @9 8, wrer

A T & Teh qIFIC IaF qIX H
TRA FAR IT W faar #<1 dE
feafar da1 A Q7 1% fF worgd § -
ST %, 99 & #1eq 3w F e w
ar foeft ST 1 afy gy | e a
el agE@m AW AR A E A

-FTH AT aF gk @ § A AT A}

AR AR AR AT g@aTe 9 IaAT
qear & | 39 far @t feafa dara -
@ & fay g Tear fawrer

7 7g Wt FgT & B srfaw ¥ e
AT Fow Frelt worge w Frsbremr
qrard A ag A A gE@rg ok @@
I FY qIEAT 0 A0 § ) A F Fyarer
S ¥ FT I Y AL Ffoarzdt w7
AT FTAT 984T § | 49 Aoy fF o
AL 100 To AHAT qET R, w@ IY
AT § FoFer TETE, A TR aF
g GHIAT TSAT, AX ATHT @AM, qH-
A OX G @F FON-IHF GEA 6
a5 a3 9 @ | gAY AT g ag
¢ for 519 aF HIAT I9AT &, TF aF IaH
ST awEETg 9 93 faadt =iy, Ry
fFag de WY W @ R aifewt &
FTPA g AT W @, 39 7 farfier
A Foar @ AR A8 F gEEATAT wT
qg YT FT 9 AT qF, 39 7 A AqY-
TF AEY AT A F1 9 A wCAFT
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T WX Ag Ay &, fed s
AIGT F1 agd FeTrLA F1 AT FTAT
W W A gE A ey
e fqay Y sErafa &, 3 0w ww
EfFmgaigamy, 3@ @it §,
FifF oM 99 ¥ gt smg ) ag
gy § 5 Ssw & 99 &1 qur o
WAy a2 afg & a9 99 F
qrg W97 AR AW § ¥ @1 AR
gmmamg, mfmar §318 w
FI & A OF a9 16 FX g fr o
AqTfes & §q7 FmAT 8, g 98 T 9AR fw
g §Y 39 7 wrfasw § 1 W S9 X qar
TEATEAN G 7 I F AT g€
SFTAT 2, A9 qEY &F A 9 99 I

Fras fFar IR Y A 9w §

gt @t &, a9 & Frwr sg o sAw A
TATHE Y TR ] | AR T g Y
g Y IaAr & wiwr JrE, faadr
SEF A e g€ T W e
& =fEd |

| gAR W # W@ Tga & s §, faaw
FRT RAGL Fearw w1 fraw R, A
A1 AEY § | WA ST gRR JW H
ow agd ag1 vam g, faed i e
W FW Q@ E 1 EE SO ¥ WY
sifirsi afgerd 9wy § a7 fauan
afgend &, maw wfgmd § A F
FA FH FA 1A FH Y AW
aNE Mgl g, 7 wfsw s A}
gfawr § T 7 faffar 1 & *rf
saEat § | feedt 9o #Y 3 sggedr Tt
I & fad 75) & foawr mfs 7Y I
F a9 W EE FOA§  FEE a1 FY,
&% aY 9T 9w | wegd T faedt 2.
12 w1, | T4, 991 94T, @ wiew
ST M §g g frmar {4 9@ 5 312
%2 FIW FW § | U9 WY IATEX qAT
wWE & A=Y, 12 AW F w12 aw
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HEQAE —gF AgmE ¥ wA F Y
o IR & W qara w7 Ay E—
& LW W FoUT W AL FT qHFA !

NFET IN F AT AF-AT T
FME, AR aE gw & f5 N AW
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g AT FY TAeqg o I §, Jfww
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g @ o AY W gy § YU
ST, A9 qTT FT 91 F7 ey, I
7R & qfey & wrowr frer da
frerar &, fray for@ o §, e T
Twed Wy oy § AR fead Gd
o F1 far S 1 wwr Argw
fF 3% 39, 3 w17 AR WA, TR
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T 9T fl FH FIAET AE—AG TG
A E | T F AATET T AR 9=
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FERHEIRE IECE OE G
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T & R AT Oy e
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¥ ¥ 9§ 97 g Aifge | AR A §F
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oaTaT AR Y T Y S @w
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|y se g fF g m AT
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Fi AEY fear wr ! oag ww wem
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14
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Y 9T & | dfFT AR aws gRrEa w1
AT FIAT T8 & A @A AT &
for ook Y fead Ao § W FAR
g fFay g § @ TE ¥ dEW
¥ gae WY @ qE AW aifad
g fs R s g & 1 a@d
AT FEFT AR T fR¥y s & fag
SRETE AT HAAT T AT g |

=t w1 AT qE (TEAT) |-
ofy weEw, et S § Iy wEN
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W § 5 olenfs wfa @ skosh
IR & Al F R o gfema qEw
FHE gATE A SEF FE ardl W g
FW Y I Fifww &1 | AfeT F ¥ 7m
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A o § arasa @), faad wafea
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45 afEw & T g mE FEEAE
AFg ®RY Fgw o ey fammw
TR EAFT @A T T W AN Y
fe Wi ety FT A TF E GE A
T2 ¥ afgr 5 oy wmfer dRewh
& AT M @R Sy ArgArEy A §
I Yo FT AfEF A Y | THEFT T
7% & 5 uF feed #F 4-5 gfa ...

=it gFA WY FEAW : TAT A9 { |

17.15 hrs

[Shri G. S. Dhillon in the Chair)

ot Syl A qUAY : AW ¥ WA
P gra § afeq & o SEwr w4
T @ s S & awwar g e oy & A
# grew Na@ar @)
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TR § o g9 I § a7 werat
FuF T F AR gEA RING 5
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aga @ gfead & gt ox 9T g §
faa uw 3w fmT A9% FET1 AEAT AR
67 AT 79 AogR ¥ fag wAwEr WweT
§FQ FTFIE R AG WG J9 97
ST A F1E TEAT ITFY GF § AT qg
3qF X T AfFT g ¥ w
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R ¥ A g faeg w=R g ) F AAw
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qT BT FET | AT AT AT HCAY
fasama ) 78 TRAT WuATAT 91 &S
g 7E 97 gFAY X gwE AR A
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g g, SaR aner 1w A §
formd & 40 wre gfaa ¥ FraT § M 60
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BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (DR. RAM SUBHAG SINGH) : Sir,
as decided by the Business Advisory Com-
mittee to-day just now under your Chair-
manship, the Debate on the Demands for
Grants of the Ministry of Labour and Re-
habilitation will conclude to-day and the
‘Labour Minister may be asked to reply at
6.30 p. m.

AN HON. MEMBER :
hours.

It was 4

MR. SPEAKER : Not only this Minis-
try, some other Departments, also like
Social Welfare Department, they want to
discuss. They want three hours. So,if
you do mnot cut one or two hours some-
where, we will not reach those Ministries
at all and they will be guillotined.

SHRI S. KANDAPPAN (Mettur) : Was
anythipg desidsd about our dinner to-day 7



